
CENTRAL ADMINISTRATIVE TRIBUNAL
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RA 76/2001
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OA 404/1999

New Delhi this the 10th day of August^ 2001

Hon'ble Smt-Lakshmi Swaminathan,Vice Chairman(J)

Union of India

1„T he Sec re ta ry.

M i n i st ry of Def en ce,
Scuth B1 DCk „ New De 1 hi

2„DDG M„F-

QMG Br-anc-III, R-K„Purarn,

New Delhi,,

3„The Cornmandant/Farm Officer,,
Military Farm School & Research,,

C e>n t r e,, G r ace F a r m R o a d, M e e r u t,

Cantt.„Meerut-

C B y A d V o c a t e S h r i A - K „ B h a r d w a j )

VERSUS

Su kh La], S/o Sh „ Changu
R/0 C--90/91,,Sahari Seed Pvt..Ltd.,
Badli E.xt„Apka Bazar„

. R e V i e w A p p 11 c a n t s

Respondent

K

(B y A d y o cat e S f'l r i S«K .Gupta )

ORDER (ORAL)

(Hon'ble Smt.Lakshmi Swaminathan Vice Chairman (J)

I  have heard both the learned counsel on RA

76/2001 along with MA 296/2001 for condonation of delay.

2. T he ,above Rev i ew App 1 i cat i on has been filed i n

respect of t iie Tr ibun a 1 " s o rde r dated 3., 5., 2000 i n 0A

404/1999. MA 296/2001 has been filed praying for

c o n d o n a t i o n o f d e lay.- T h e r e a s o n s g i v e n i n t h e M A a r e;

not sufficient to condone the delay.



-2-

3„ I have heard learned counsel for the parties

in MA„ As none of the grounds,, for example,, error-

apparent on the face of the record or any other

.sufficient reasons as provided under Order 47, Rule 1 CPC
^ rf-T- /Mr, "

r e a c! w i t hi S e c t i o n 2 2 (-3) (f) a r e a v a i 1 a 1 e, R A 76/2601 i s

accordingly rejectsd,Apart from that it is relevant to

note t a t i n t h e T r i b u n a 1" s order- date d 3 „ 5.. 2000 w h i c h i s

an oral order passed in the presence of both the learned

c o u n s e1 afte r con s i de r i n g t he p1e a d i n gs a n d su bm i ss i on s„

only directions given to them are given in Paragraph 5

w hi ch, inc 1 ude d i recti on s to the res[5oriden ts to ver i f y

t hi e i r r e c o r d s a n d grant t e rn p o r a r y s t a t u s t o the a p p 1 i c a n t

i n t e r m s o f t h e G o v t,o f In d i a, 00P & T S c hem e date d

.109.1993 „ sab.1 et to his fu 1 f i 1 ment of the terms and

c o n d i t i o it s m e ri t i o n e d t [i e r e i n „

4. In the above facts and circumstances of the

case, RA 76,.''2001 along with MA 296/2001 are rejected.

CSmtHtakshmi Swaminathan)
Vice Chairman (J)


